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New Plan for integrated rural deve-
lopment Programme

1886. SHRI PRASANNABHAI
MEHTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether an entirely new pro-
gramme for comprehensive and inte-
grated rural development will  be
launched by the Government soon;

(b) if so, whether Government
feels that the current programme like
SFDA, DPAP and Command Area
Development have not done enough
and hence the need for a fresh
approach;

(¢) if so, the main features of the
new Scheme; and

(d) when the same is likely to be
started and the cost of expenditure
involved?

THE MINISTIER OF STATE [N TEE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) The S. F. D. A. is mainly a bene-
ficiary orienteq programme while
D. P. A. P, and Command Area Deve-

lopment Programmes mainly {ollow
the ‘area’ approach. These pro-
grammeg are restricted to selected

areas and beneficiaries and have been
quite successful Under the new pPro-
gramme it is proposed to cover g much
larger area in the country. The need
for the fresh gpproach has arisen with
a view to achieve the national objec-
tive of full employment in rural areas
within g certain time frame. Under the
new programme the main elements of
the areg programmes and the benefi-
ciary orinted programme will be
brought to bear on each of the areas
covered by any one of these program-
mes depending on the suitability of the
programme for the area. Also pro-
gramming under the new approach
will pe based on decentralised micro-
planning at the block level. It is also
proposed to involve voluntary organi-
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sations of standing and repute in the
formulation and implementation of the
Block Plans.

(c) The new Scneme is under for-
mulation.

(d) It will be started from 1978-79.
A token hudget pievision of Rs, 26.GC
crores has been made,

12.00 hrs,

RE: MOTION FCR ADJOURNMENT

DELAY IN INVITING THE LEADER OF THE

CONGRESS COALITION TO FORM (GOVERN-
MENT IN MAHARASHTRA

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, my moton is given on the
basis of the latest report recieved from
Maharasintra. 149 Members of the
Legislative Assembly have been parac-
ed and pnresent Lefere the Governoi.
He has not taken any step. The re-
port is that the Ceovernor is himself
trying to make Members change their
mind instead of woiking on the consti-
tutional basis to respect the Constitu-
tion.The ‘Governor is today trying to
become an instrument of a political
party at the Centre. This is a complete
violation of the Ir.dian Constitution.
On that hasis I seek your perm’ssion
to move an adjournment motina:

“That this House be adjourned for
the delay in inviting the leader of the
majority gronp of Congress Coalition
in Maharash%-a to form his govern-
ment even after the physical appea-
rance of his 149 legislators.”

I appeal to the hon’ble Speaker to
allow my moticn.

MR, SPEAKER: Mr, Sathe, you have
not given any nectice. Mr. Stepnen
has given.

SHRI VASANT SATHE (Akola) My
submission is that the matter is of
such an vcgency that an adjourmmert
motion is alsight My friends from
Maharashtra ar.3 all our Members cn
this Side feel very much concerned
and disturbed particularly when Morar-
jibhai is the Prime Minister.
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[Shri Vasant Sathe]

You will read, Sir, hon'ble Shri
Morarjibhai to get an election in Gu-
jarat went to the extent of going on a
hunger strike himself, went to the
extent of threatening a gherao and
satyagrah in this House. (Interrup-
tions).

Sir, 150 electes renresentatives of the
Maharashtra Assembly have been para-
ded. Photographs have been taken.
Signatures have heen taken. I Gov-
ernor is not going to allow a people’s
government to be formed in Maha-
rashtra, it is not within his powers.
Under Article 162 he has to have the
Counci] of Ministers. There is no
choice for him. Janata Government
is trying to bring pressure on the Gov-
ernor for encouraging horse-trading.
There is delay of two days. (Interrup-
tions) Morarjibhai, I want to promise
from you thal the Governor will call
Shri Vasantdada Patil........

(Interruptions) **

MR. SPEAKER: Don’{ record.
{Interruptions) **

MR. SPEAKER: You better take
your seats. I have called upsn the
Prime Minister. (Interruptions)

THE PRIME MINISTER (SITRI
MORARJI BESAI)s May I request my
hon. friends not ta get excited for
nothing?  There is nc question of the
Centre intarfering with the disaretion
of the Governors :nd if I may make a
positive statement, we will not have
use of that Governor. If any Governor
does not act imyertially, independent-
ly. There is ro gnestion of Central
Gevernment influencing any Governor
and in this very garticualr case, on the
very first daz wnen the Governor told
me about the result, T told him “you
decide completely impartially and do
what is right. Don’t be bothered abhout
anyanything else.” ( (Interruptions)

SHR1I VASAN'T SATHE: Ac¢e you
satisfied yourself” 150 persons have
keen paraded. {(Interruptions)
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MR. SPEARER: Why don’{ you hear
him?

SHRI MORARII DESAL I am very
sorry that ar excitement is created for
nothing. I du not see why they shoulg
be excited in ihis meatter. I see it in
the papers. I have not had any con-
tact with the Cecvernor. W 0= 0 (3]
want to have any contact. (Interrup-
tions).

SHRI KANWAR LAL GUPTA (Lizihj
Sadar): Sir orn 2 rcint of order.

SHRI KISHORE LAL (East elhij:
Sir, they do not even allow the Prime
Minister to speak. Why do you allow
them to speak? (Interruptions)

SHRI KANWAR I AL GUPTA: Sa.
please read Article 164 of the Constita-
tion. It says:

“164(I). Other provisions as to
Ministers: (1) The Chief Mwister
shall :e appoiated by the Governcr
ang the other Tiristers shall pe ap-
pointed by the Gcvernor on the agd-
vice of ihe Chief Minister, and the
Ministers shall hold office during the
pleasure of the (Fc¢vernor:””

oeqd WETET, IJg TG T [iu-
717 2 fwag gferss 21 o fr a9-
Y ol azad W g | mir OF AT
mizai Fow FX w8, =7 fag 99 T
O GEH A ... ..

MR SPEAKER: The point rawed is
that the Central Government has been
trying to int::fere with the diseretion
of the Govermnor. Otherwise it is
completely the discretion of the Gov-
ernor. The Pnrme Minister has made
a positive stateinent that they are not
interfering.......... (Interruptions)

SHRI VASANT SATHE: We do not
acceptthat! TS eeasmts (Interruptions)

MR. SPFAKER: The Prime Minister
is speaking for the ‘Government......
(Interruptions). There is no point. of
Governor.

**Not recorded.
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SHRI K, LAKKAPPA
On g point of wriler,

{Thuriicur):

SHRI KANWAR LAL GUPTA: The
Central Foverament does not cor i
The Prime Mia'su2- has categoricaily
stated tha* he hai not talked to the
‘Governor,

SHRI VASANT SATHE: I have nnt
made any ai'egation against the Prime
Minister Lic:self. I have saidl that
from the Ceniral Government scrae
Ministerg are influencing. We want a
guarantee.

MR. SPEAKER. The Prime Minister
speaks on behzil of the Govericof.

SHRI VASANT SATHE: He& is a
helpless man What are you ialking
. (Interruptions) **

MR. SPEAKER: Do not record,

I have heard the Prime Minister. 1
have disallowed the adjournment.
motion. The adJournment motion is
disailowed.

SHRI C. M STRP
have to hzar me.

HEN (IdukkiY: You

MR. SPEAKER Urder what rule?

SHRI C. M. §3LPHEN: Under rule
60 read with direction 2, Under Direc-
tion Ne. 2 and adjournment motion has

got to be taken up after the Question
Hour. 1t is on th.ai basis that the aJd-
journmant motion was brought’io your
notice. I had giver notice of ¢n ad-
jurnment motion. When the inatter
comes up you have got three courses
open to you: you can reject it; you can
allow it. Another course is there.
Here it says: proviced further thot
where the Speaker is not in possession
of full facts about the matter mention-
ed, he may beiors giving or refusing
his consent reid the notice of ihe mne-
tion and kear from the Minister or the
Members concerned ga brief state-
ment of facts and then give his deci-
sion on the admissibility of the motion.
When the malter vf adjournment mo-
tion was taken up the Prime Minister

w *Not recorded
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being the IMimisier concerned ahoul it
or speaking for the government pre-
sumably under this rule stood up ...
clarified the position of the govern-
ment. Onca that has been done I
am entitled to clarify my position n
support of the motion.

The Rule says: ‘“‘and hear from the
Minister and or members concerned a
brief statement.”......

MR. SPEAKEIR:

SHRI C. M.
cond proviso’

which rule?

CTLFHEN: Ruie 6C go-
which says:

“Provided Ifurther that whare the
Speaker is not in possession of full
facts about the matter mentioned
therein, he may telore giving or re-
fusing his conteni read the notica of
{he motion and rear from the Minis~
fer and/oc rembers concerned a
brief staiement en facts....”

Here I would like {¢ submit that there
were two adjournirent motions. One
motion Mr. Vayalar Ravi made his
submission. My motion was the:e and
when the matter csme up, the Prime
Minister stood up and clarified the
position of the Gevernment. 1t is
necessary that as a person who gave
the notice of adjcurnment motica !
also must be¢ heard irn gupport of my
motion. This is under rule. This
is in CON3ON&NCE W yith the natural jus-
tice. This has got to be done. The
Prime Minister spoke. (Interruptions)
I am entitled to say my point of view
about it. How d» you refuse me 1the
right? Parliamer.* will not be righ- ir
refusing me the right. You could
have initially zaid: “Nobody shall sey
anything about jt.” You permitied
one Member {o mike his submission:
you permitted the Minister and the
Minister madg hig arguments abur it.
Under what rule, under what right,
under what justire, can you refuse me
permission to make my submissicn
about the notice I gave you on the ad-
journment mecticr? May I submir
Sir? The P:i'me Minister asked: “Why
are you excited?”
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SHRI MORARSI DESAI: I wart i¢
be heard on this very matter.

MR. SPEAKER" Yes, I will hear you.

SHRI C. M. STEPHEN: This is a
matter in whicn there is considerable
concern in differeni parts of the iinu:ze.

SHRI MORARJI DESAI: Let me first
speak on his point of order.

SHRI C .M. STEPHEN: The Prime
Minister made a sabmission.. ..

SHRI MORARJI DESAIL: Let me suy
something about it.

MR. SPEAXER: I wiil hear you, Mr
Prime Minister.

SHRI MORARJI DESAI: But he can-
not go into the merits of the case.

SHRI C. M. STEPHEN: The Prime
Minister asked: “Why are you gem?g
excited?” Why should I not feel gxc1t-
ed because this is an extraordirary
situation....

MR. SPEAKER: No. No. You are
going into the merits of the case. I
am hearing your point of orders. If
1 allow....

SHRI C. M. STEPHEN: Are y01 go-
ing to refuse nie permission?

MR. SPEAKER: I will consider tré&t.

SHRI C. M STEPHEN: There werz
about it. The other notice—you hea?d
about it. The other notice—you will
not hear about 1if? You have heard
the Minister atout it. You must hear
me also,

(Interruptions)

MR. SPEAKER: Mr Prime Minister.

SHRI K. LARKKAPPA: On a point
of order.

MR. SPEAKER: No, I am hearing
the Prime Minister.

SHRI MORARJI DESAI: When m}i
hon. friend wants tLat he has a right
to speak, because I had explained what
was the maiter, Rule 60, which he has
quoted, says:

“The Speaker if he gives consent
under rule 56 and holds that the mat-
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ter proposed to be discussed i; in
order, shall call the member con-
cerneea who shall rise in his place
and ask for leave to move the ad-
journment of the House.

SHRI . M. “TEFHFN: I am unot say-
ing under that.

SHRI MORARJI DESAI: That is a
difiereny matter zltogether. The
Speaker nas net cilowed it.

AN HON. MEMBER: Ab initio he
has no right to raise it.

SHRI MORKARJI DESAI: Therefore
that does not arise. Evan then,
let me say this: Why all this
excitment? I was explaining, but 1
wag not aliowed to complete my ex-
planation. What can I do? I am not
helpless in Sovarament, but I am
helpless against shout’ng in this House,
I cacnot dn anytmng. I have got to
bear with it. I caunet do it in return,
I cannot do that because that will ag-~
gravate it. Therefore I canot do it.
I was not heard when I was ssying
that for the Govercrment to issus any
direction to the Governor in this matter
would be very wrong and unconstitu-
tional. It was stafed that the Prirce
Minister is helpless, the other Minisers
do it. No other Ministers can try to do
it. I am not helpless with my
Ministers. I am helpless with my hon.
friends. T am not at all helpless there.

SHRI VASANT SATHE: What iz the
use? You are. With one particular
Minister, you are ccmpletely helpless,

(Interruptions)

SHRI WI2?RARJI CESAI: Why Jo ycu
want to ydd to his skecuting? Let him
about. If there is one Member shout-
ing we can cope with it. But if all
of them shout together how can we
cope with it?

Therefore, it is not right when T sa2iq
that we do not want to interferz in
matters I'ka this, there is no questics: of
Government interfering. Then, about
this question of delay, I read about
it in papers. I have not enquirel be-
cause that alsn can be taken as inter-
ference.
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SHRI VASANT SATHE: iHow did
you interfere in Karnataka? Please
tell us.

SHRI MORA ;I TESAIL: That [ will
reply not now. I w.ll do it when 1 reply
to the debate on the President’s Ad-
dress. Why don’t you have patience?

SHRI VASANT SATHE: On 3vd
January the Aczenbly was lo meetl.
But on 31st you dissolved it. How did
you do that?

SHRI MORARJI DESAI: Will you
have some patien::2?  You don't seem
to have any petience,

SHRI VASANT SATHE: These are
doubts in our minds.

MR. SPEAKER: You are on a diffe-
rent point altogether now.

SHRI MORARJI DESAI: That will
be covered when I give my reply on
the President’s Address. I am going
to explain and teli you all aavut it,
but just iow 1 am not going to ze
drawn into it because that would not
be right. I have been reading for the
last two days that they have given a
list of 149 Members and have also
produced them before the Governor.
The other side has given a list of 145
Members

SHRI VASANT SATHE: How can
that be? We have given 150. How
can they give a list of 145?

SHRI MORARJI DESAI: I do not
want to go into the details of it, and I
read also that the Governor s taking
time to see who is right. 71 believe
the matter may have been decided rnow,
by 12 Oclock. That is what 1 was
tolg by others from Bombay, not by
the Goverament that it will be decited
today. T don’t know all this exciie-
ment. I do not think there is any
cause for grievance. Unnecessarily
they are excited over this. I do not
know why there is this excitment.

SHRI VASANT SATHE: It is a
question ultimately of democracy.
People have their rights. You should
have a democratic rule.

(Interruptions)

Re. Adj. Motion 278

MR. SPEAKER: I am decidiag ihc
point of order first.

SHRI VASANT SATHE: The point
of order is not important. This is
more important—the substance.

MR, 3PE£AKER: When it is raised,
it is important. When the matter is
raised T have to decide. Two hon.
Members have given notice of adjourn-
ment motion on identical matters. Cne
was Mr. Vayalar Ravi and the other
was Mr. Stephen. Mr. Vayalar Ravi’s
motion nad come ewrlier. I have nct
given consent to either of them under
Rule 60. I have not given consent at
all and in fact, when Mr. Stephen met
me in my chamber, I said I wouid con-
sider it atferwrards. That is what [ tol:i
them and that is what my former order
is.  Withoat my consent, Mr. Vavalav
Ravi raised the cuestion. When Mr.
Vayalar Ravi raised a certain point,
he said that the Central Government
was interfering with the discretion ot
the Goveranor. 'that is why I asked
the Prime Minister whether it was a
fact. The Piima M'rister has deniad
it and he has denied it on behalf of
the Government. I have to accent
that. Now there is no question of
any Member being entitled to say be-
cause the second proviso to Rule 60
says:

“Provided further that whers the
Speaker is not in possession of full
facts a»out thce matter mentioned

therein,”—the question is whether
the Cent.al Govarrment is interfer-
ing or not “he may, before, giviag
or refusing his consent, read the ro-
tice of the motion and hear frcm
the Minister/or Members concerned.

It is entirely left to the Speaker to
find out the facts. It is not a question
of anybody having any right, The
allegation is that the Central Govern-
ment is intarfaring. Therefore, I have
allowed the Prime Minister to clarify
that point and so there is no qucsiion
arising at all. T Leve not givea con-
sent under Rule 60 and I do not pro-
pose to give any. This is not a mat
ter....



262 NP AR e T
279 Re. Adj. Motion

SHRI VASANT SATHE: Wha! is the
use now? (Interruptions) The Prime
Minister was gooq enough to explain.
Where is the qucstiion of your conseni?
It has kecoine redimcant. You have
become redundant now. (Interrup-
tions)

SHRI C. M. STEPHEN: We don't
want to participate in the delibera-
tions. I want to make a statement about
that. Why is it hapening? (Inter-
ruptions). I am not going to yield. If
you are ot going to allow me, it would
be a most unprecedented procedure. I
rise as the leader of the party. (Inter-
ruptions).

MR. SPEZAKER: Under what rule
dogs it come? T will allow it i thece
is any rule.

SHRI C. M. STEPHEN: Will you
allow me only :f tnere is a rule? You
will not allow me if I am.... (Inter-
ruptions) Under what rule do I walk
out? Before walking out, would you 1ot
allow me to make a stateemnt? (In-
terruptions) What is the sort of thing
that is J0iag on? Cne side ycu have
heard. The other side you are not
prepaved to hear. '

MR. SPEAKER:
anything,

I have not heard

SHRI C, M. STEPHEN: Befo:r» any-
body was called, ycu could have said
‘No discussion. under rule 60. You
permitied a discussion for a full half-
an~hour. (Interruptions)

MR. SPEAKER: 1 am not permitting.

SHRI C. M. STEPHEN: The matter
involved is very very important. 1t
is a matter on which all of us are agi-
tated,

MR. SPEAKER: I am not in agree-
ment. I don’t mllow this any more.
Don’t vecord.

(Interruptions)

MR. SPEAKER: I do not allow any-
thing.
(Interruptions)
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MR. SPEAKER: Show me the jrece-
dent. I will allow if.

SHRI C, M. STEPHEN: There are
any number of precedents.
(Interruptions) **

MR. SPEAKER: tin. Not allowed, I
would not DL n'i reccrd.
(Interruptions)

MR. SPEAKER:
record,

Until . say. don't
(Interuption) ** *

MR. SPEAKER: Don’t record u=iit I
ask you.
© (Interuption) ***

MR, SPEAKER: MNcthing is goiag ¢n
record,
(Interruptions)

MR. SPEAKER: I have already taken
the decision, you are not obeying it. ..
I called upoa ihe Trime Minister to
reply.

SHRI C. M. STEPHEN: I want to eX-
plain my stand.

MR. SPEAKER: 1. you are giving
your reason for walking out, then I
will get it reccrded.

SHRI ¢, M. STEZPBEN: Take it thut
way.

SHRI KANWAR LAL GuflA:
Under what rule, you are allowing
him?

MR. SPEAWER: The reasouns for
walking sut have keen allowed. Erom
the preced:nt I have found that eariier
also when the pecp'e walked out, they
had made a statement.

(Interruptions) **

I have made the decision. 1 am allow-
ing the reasons Any leader who is
walking out. cin make a stalewent
why he is walking out. (Interruptions)
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SHRI VASANT SATHE: Either allow
us to walk oui by making g stat2ment
or allow us to sit tere and not listen
to the Prime Miaisier. Choose setween
the two.

MR. SPEAKER:
There is a prec2dant:
“Cn 10-3-75, ¢fter the Ministec cf
Home Affairs replied i{o the debate
on the resolution regarding the Presi-
dent's I'rociamat.ion under articie
356 in relation tg Tamil Nadu, Shri
Era Sezhiyan, the leader of the DMK
group, made a statement that the
action taken by the Central Govern-
ment was ancorstitutional and that
they were not salisfied with the reply
given hy the Minister. Thereafter,
the members walked out.”

Now, you record,

So, I am permi‘ting him to make a
statement giving reasons for walking
out.

SHRI C. M. fIIFHEN: Mr Sp=aks:

SHRI SAMAR GUHA (Contai): On
a point of ord:r. Sir. I have aothing
to say if you permit any hon. Member
or the leader of zny party or group {0
make a statzment. There is aothing
wrong in that, Eut if the intentioa is
expressed before tha* he is making a
statement giving reasons as a prelude
to walk-out, it is creating a danger-
oug precedent. You can allow him to
make a stitermant tut not a staterment
just for giving reasons for walkout. It
It will be a dangerous precedent. What
wil] be a dangerous precedent. What
time a group leader will say, “I want
to walk out and, therefore, you allow
me to make a giatement.” It wiii e
creating a meas ci the whole fusimess
of the House. Therefore. I would
make a submission to you, please don’t
mention that you are allowing him 1o
give reasons for walking out. You are
entitled to allow any member to make
any statement. But please don’t men-
tion that it is because they are walk-
ing out. It is their choice if they
want +o walk out.

MR. SPEAKER: I am allowing nim
to make a statcment
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SHRI MO:ziD. SHAFI QURKESHI
{Aanatnag): Mr. Krishnappa from our
party also wants to speak.

SHRI C. M. STIEPHEN: A si‘uaten
has arisen to which my party spokes-
men have taken objection. Our party
has taken onj=ti.0a to certain things
that are hzpoemng in the country... .

SHRI £MRIT NAHATA (Pali): Mo
Speaker, Sir. supposing I want to
stage a walk cut, will you allow m:= {o
make a siatement?

MR. SPEAKER: [ will consider when
you think of it.

SHRI AMRIT NAHATA: Will yocu
allow everykody? (Interruptions)
Everybody will meke a statement tnen.

SHRI ¢, M. ST1EPHEN: We are not
able to cooperate with you for three
reasons, One i3 that it is elemanetar.s
in parliamemniary practice that when an
issue ig before ‘he House, wher one
aspect of the ijssue has been permitted
to be placed befee the House, the other
interested party must be permitted to
have its say also. This fundamental
rule, according to me, was vioiatec.
The issue befurz the House, was, whe-
ther you wiil allow or give permission
for an adjsurnment motion for which
I had given notice. On that matter,
when the “iscussion took palce, with
your permission or without your per-
mission, the Fiime Minister put forth
a point of view of the Government

This is an elementary parliamen-
tary courtesy that the interest of party
on the other side must also be heard
before the Chair finally gives his
ruling.

(Interruptions)

AN HON. MEMBER: No,
ruptions) ;

(Inter-

MR. SPEAKER: Why don’t you have
patience?

SHRI C. M. STEPHEN: Although I
sought your permission to place my
point of view tefore you. I was not
given permission. Against that, I have
got the greaiest objection. Sir, 1 re-
cord my objection to that, (2) on the
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U

[Shri C. M. Stephen]
question abcut the Government’s ac-
tion with respect to the Maharashtra
issue. .. ... (Interruptions)

SHRI VASANT SATHE: What you
are asking about West Bengal......
(Interruptions). Your behaviour in
Maharashtra is undemocratic, high-
handed and arbitrary, This is why
we are walking out. I(Interruptions).

SHRI C. M STEPHEN: The Prime
Minister made o statement that he has
nothing to do with.... (Interruptions).
These are the very fundamentals of
the way tlie rolity has got to function
...... (Interruptions). It is submitted
that the Governor........ (Interrup-
tions). It is for the Prime Minister to
say, to give up his basic responsibility
in a federal polity against that atti-
tude, (Interruptions).

SHRI VASANT SATHE: We will aiso
disturb you. (Interruptions). :

SHRI C. M. STEPHEN: It is for the
Prime Minister to say....(Inter-
ruptions). Government will have
nothing to do with it. (Interruptions).
To give up his basic responsibility in
a federa] polity against that attitude
(Interruptions). (3) A people selec-
tion took place. Members who have
returned...... It is fundamental that
a Ministry must be formed and any
constitutional lawyer says.........
(Interruptions). Either the major
party can be called or the party
which commands a majority can be
called. Here t{wo parties emerged.
One is the Janata Party. The other
two Congreszs whict. happen to be in
the parliameniary parties the major
parties, *hey thould have been........
(Interruptions).

AN. HON. MEMBER: Only in
Maharashtra. ... (Interruptions).

SHRI A. BALA PAJANOR (Pondi-
cherry): 150 Members. (Interrup-
tions). What happens is this. In
Maharashtra, elections took place on
the plea that it was necessary........

SHRT A. BALA PAJANOR: I want 1o
know, Sir.... (Interruptions).
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SHRI C. M. STEPHEN: (Interrup-
tions). To continue in this House. .
...... (Interruptions).

SHRI M. V. KRISHNAPPA (Chick-
ballapur): For the same reason, we
also show our protest and walk out.
(Interruptions).

At this stage, some hon. Members
left the *tIouse.

SHRI K. LAKKAPPA: Mr, Speaker,
we protest... The Governor, who is
acting in utter aisregard of the Consii-
tution, should be recalled immediate-
ly. We make a protest and wralk out.

MR. SPEAKER: Prime Ministe:.

12.55 hrs.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—Contd.

THE PRIME MINISTER (SHRI
MORARJI DESAI) : May I say, Sir,
that it is very unfortunate that all this
time shouid heve teen taken for doing
what they have done now. I do not
think it helps any cause. Yet, I cannot
quarrel with their liberty to do even
wrong things which they want teo do.
Why have I to say anything? But
I do say that, when they think about
what has happened, they will realise
that they have said all this for noth-
ing; for nothing they spent their
energy, and the time of the House. I
do not know how much money has
been wasted. But all these things are
inescapable in Parliamentary life and,
therefore, I have no quarrel about it.
But in this matter I do not see how
this Government is to blame for any-
thing. We have issued no directions
whatsoever; we cannot issue direc-
tions in this matter, and we will not
issue any directions in . this matter.
Even now if they want me to
say, ‘Expedite it’, I cannot do that.
But if the Governor ac‘s wrongly,
then certainly I can take action, but
I cannot force him to do anything.
That must be understood by the hon.
friends. But they cannot forget their
habits they have acquired. That is the



